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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

- te—
LT TR e

iﬁa_ﬂoég?6§?§7“"~ =¥ Date of Decision:

E
24.6.1997 %E
I
" BETWEEN:
Smt. T. Kanaka Durga

.o Appl.‘lc ant
AND

1. Union of India represented by its
General Manager,
South Central Railway,
Rail Nilayam,

N

13

Secunderabad. \E;

, 3

2. Divisgional Railway Manager (Personnel) 1
South Central Railway 1

Vi jayawada :l%

3. Senior Divisional Personnel Officer, i

South Central Railway, 8
Vijayawada. '

.o Respondents e 1
‘ |

N ".V: [ L
ounsel for the gpplicant: Mr., G.ﬁ. Sekhar Babu -

!

ounsel for the Respondents: Mr. K. Siva Reddy
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TLE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)
e

L]

ON'BLE SRI A.M. SIVADAS: MEMBER (JUDL.)

*

ORDER -

{PER HON'BLE SRI A.M. SIVADAS: MEMBER (JUDL.)

Heard Sri G.V. Sekhar Babu learned counsel for the’
applicant. -

The applicant seeks for a declaration that the aileged
order of removal of her late husband T. Ramesh Babu is maigfidqb
and illegal and for a éirection to the respondents to prgvide
appbintment on compassionate grounds. The appliQant sayé'
that she is the widow of Ramesh babu who died on 8.7.1995 i
while working under the third respondent as peon. Froﬁ.tﬁe
ordlr dated 7.8.96 nroduced by the applicant, issued by the

Sr. \Divisional Personnel Officer, Vijayawada, it is seen that
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the claim of the applicant for appointment on compassionate I
|
|

ground was rejected on the ground that her husband was removed

)
from service with effect from 1.11.1994.

|
il
The learned counsel appearing £

or the applicant e
7 7 DJ m([_" L H'
submitted that it is suffice to é;;eim?the applicant to submit CA&
r~
representation to the General Manager, South Central Railway, :

The learned |
counsel for the respondents submitted that there is

|
no objec- '
tion for theguh&'

the submission of application by the applicant,
to the General Manager, South Central Railway.

Secunderabad, for redressal of her grievance.

|
!
The applicant ].q
is permitted to submit a representation to the General Manager,

South Central Railway, Secunderabad, within 15 days from today.
If such a representation is received, the General Manager, v
South Central Railway, Secunderabad shall consider the same !

and dispose of by a speaking order within a period of 2 months

from the date of receipt of the representation.

The OA is disposed of as above. o costs,

The learned counsel for the respondents submitted \

ithat he will camunicate the order to the respondents. l

1 (A.li, SIVADAS)
- MEMBER (JUDL.)

. .*-.' )
Date: 24th June 1997 ] |
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1, ‘}.'he General Manager,
$C Rly, Railnilayam, Secunderabad,

2. The Tivisional Rallvay Manager(Personnel)
8C Rly, Vijayawada. |

h

3. 'l‘ha:- 3onior Divisional Personnzi UFEiqonr. !
C Fly, Vijsyawada. !

ne copy to Mr.K.Siva Reddy, SC for Rlys, CAT Hyd.

4, One copy to Mr,G.V.Sekhar Babu, Advocate, CAT.Hyd.
8. C
0

6. One copy to ¥e.D.,R.(a) CAT.Hyd.

7. Cne spare copy. | |
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TYPEL BY o CHLCKEL BY.
COMELKEL By APPEOVED BY

IN THz CENTRAL KDII“ISmR TIVE TPIBUNAL
i;YJ_.-LaR;\LJ w i BLLJCAH ]:iT }{YERABAD

THE HON'BLE MR, Juégrzc,ﬁ,
VHCE~CHAIRMAN
and ;

THE HOWN'BLE MR.H. RAJENbRI PRASAL: M( 4)

'Tm_\—\m?lam.i\m B %nuan% ’M(D

Dated.‘}q E,

" ORILER/JUDGMENT |

M-A-/R ..A.a/CoA-NOo
#

" C.ro 7()570(7-‘
(wep.-

T.A.No.

ndmltt d and Interlm dlnectlons

Issueo.
. P

Allowe '
1
Disposed of with Girections

Iismigsed, :

! !
L Dlsmi 5sed as W1tqdzawn
Dismilsse@ for default

Orderded/Re jected,
No oider as to costs.
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